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RESERVED 

.. 

CENrRAL ADMINISI'RAT IVE TRIBOJNAL ALIAHAMD Bt:Nai, 
ALLAHABAD ---------

Dated :Allahabad this the •• J,Jf day of~!~~~l996. 

CORAM : Hon 'ble Mr. T • L. Verma, Member-& 
Hon 'ble Mr. S. Day a 1 • Member-A 

Original Applicaton No. 1642 of 1994. 

Arv ind Kumar aged about 32 years, 
son of Sri C.D.Kumar resident of 

662-A, loco Colony, 9, Marg, Allahabad ••• applicant. 
(BY COUNSEL SRI S. C. BUfJ-IWAR & SRI SATYA VIJAY) 

Versus 

.t. Union of India 

through the General Manager(P), 

Northern Railway Headq uarters, Off ice, 

Baroda House, New Delhi. 

2. Div isiona 1 Railway Manager, 

Northern Railway, D .R .M .Off ice, 

Nawab Yusuf Road, Allahabad. 

3. Senior Div isdna 1 Conrnerc ia 1 Manager , 

Northern Rai-ay, D.R.M. Office, Nawab 

Yusuf Road, Allahabad. 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divisional Conmercial Manager, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

6. Station Manager, 
Northern Railway, Allahabad Station, 

District Allahabad, •••••.•• Respondents. 
(THROLGi COUNSEL SRI B.B.PAUL) 

CONNECfED WII'H 
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l. O.A.No. 1643 Qf 1994 

Atul Kashyap, aged about 28 years, 

son of sri N.S.Sashyap, resident of 
6 71-D, Smith Road, Railway Colony, 

Allahabad. , , · ••••••.••• applicant 

(THROlXlH COUNSEL SRI S.C.1RJDHWAR & SRI SATYA VIJAY) 

Versus 

1. Union of lttdia, 

through the General Manager (P), 

Northern Railway, Headauarter s Off ice, 
Baroda House, New Delhi. 

2. Divisional Railway Manager, 

Northern Railway, !) .R .M. Off ice, 
Nawab Yusuf Road, Allahabad. 

3. Senior 0 iv is io na 1 Conrnerc ia 1 Manager, 
Northern Railway, D.RM. Office,Nawab 
Yusuf Road, Allahabad. 

4. Senior Divisional ~rsonnel Officer, 

Northern Railway, Nawab Yusuf Road, 
Allahabad. 

5. Divis iona 1 Commerc 1a 1 Manager, 

Northern Railway, Nawab Yusuf Road, 
Allahabad. 

6. Stat ion Manager, 

NorthernRa ilway, Allahabad Stat ion, 
District Allahabad • 

•••••.• Respondents. 
(THROUGI COUNSEL SRI B. B. PAUL) 
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O.A. NO. 1644 of 1994. ------ , 

Sailendra Kumar Sriwas aged about 29 

years, s/o. Sri Ram Sewak Sriwas, R/o. 

97/234, Ja yant ipur, 

Preetam Nagar, Sulemsara i Allahabad •••• applicant. 
(THR0l.JG1 COUNSEL SRI S .C .BUil-IWAR 8. SRI SATYA VIJAY) 

VERSSS 

1. Union of India, through the Genera 1 
Manger (P), 

Northern Railway Headquarters Office, 

B3roda House, New Delhi. 

2. Divisional Railway Manager, 

Northern Railway, D.R.M.Office, 

Nawab Yusuf Road, Allahabad. 

2. Senior Divisional Conrnercial Manager, 

Northern Railway D.RM.Office,Nawab Yusuf Road, 

Allaha bad. 

4. Senior Divisional Personnel Officer, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divis iona 1 Comrnerc i a 1 Manager, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

6. Station Manager, Northern Railway, 

Allahabad Stat ion, 

District Allahabad • 

••••••• Respondents. 

(THROUGH COUNSEL SRI B. B.PAUL) 
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WI TH 

Or ig ina 1 App 1 icat ion No. 1645 of 1994. 

Sri Jai Narain, aged about 33 years, 
son of Sri Ram oa,, 

Resident of 2/92-A, 
Rama Nand Nagar, Allahpur, 

Allahabad. • ••••• applicanto 
(THROt.G-1 SRI S.C.Bua-tWAR AND SRI SATYA VIJAY) 

VERSUS 

1. Union of India, 
through the General Manager (P), 

Northern Railway, Headquarters, Off ice, 
Baroda House , New Delhi • 

2. Divis iona 1 Railway Manager, 

Northern Railway, D.R.M.Office, 
Nawab YusufRoad, 

Allahabad. 

3. Senior Divisional Conmercial Manager, 
Northern Railway D.R.M.Office,Nawab 
Yusuf Road, Allahabad • 

4. Senior Divisional Personnel Officer, 
No rthern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divisional Commercial Manager, 
Northern Railway, Nawag Yusuf Road, 

Allahabad. 

6 . Stat ion Manager, 
Northern Railway, Allahabad stat ion, 
District Allahabad • 

••••••• respondents. 
(THROtni COUNSEL SRI B. B.PAUL) 
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W I T H 

ORIGINAL APPLICATION NO. 1646 of 1994. 

R.K.Abbhi aged about 29 years, 

son of Sri G .s .Abbh i, resident of 
656, D.loco Colony, Allahabad ••••• applicant. 

(THROUJH SRI S.C.BUDHWAR 8. SRI SATYA VIJAY) 

VERSUS 

1 • Un ion of Ind ia , 

through the Genera 1 Manager (P), 
Northern Railway, Headquarters Off ice, 

Bareda House, New Delhi. 

2. Div.iSonal Railway Manager, 

Northern Railway, D.R.MOffice, 

Nawab Yusuf Road, Allahabad. 

3. Senior Divisional Sommercial Manager , 

Northern Railway, D.R.M.Office,Nawab Yusuf 
Road, Allahabad. 

4 • 

5. 

6. 

Senior Div isiona 1 Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

I 

Divis iona 1 Comnerc ia 1 Manager, 
Northern Railway, Nawab Yusuf Road, 
Allahabad. 

Stat ion Manager, 

Northern Railway, Allahabad Station, 
District Allahabad • 

•••••• Respondents 
(THROUGi COUNSEL SRI 8. 8 .PAUL) 
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ORIGINAL APPLICATION NO. !647 of 1994. 

Harish Chandra Yadav, aged about 29 

lrJ'ear s, s/o. Sri Ka llu Ram, resident of 
794, Railway Colony, Chaufataka, Distt. 

Allahabad. ••. • •••. Applicant. 
(THROLGH SRI S.C.BUDHWAR & SRI SATYA VIJAY) 

VERSS 

1. Union of India, 

through the General Manager(P)1 

Northern Railway Headquarters Office, 
Baroda House, New Delhi. 

2. Divisional Railway Manager, 

Northern Railway, D.R.M.Office, 
Nawab Yusuf Road, Allahabad. 

3. Senior Divisional Commercial Manager, 
• 

Northern Railway, D .R .M .Off ice, 
Nawab Yusuf Road, 
Allahabad. 

4. Senior Divisional Personal Officer, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divi~nal Commeasial Manager, 
Northern Rtilway, 
Nawab Yusuf Road, Allahabad. 

6. Stat ion Manager, 
' 

Northern Railway, Allahabad Station, 
District Allahabad • 

•••••. Respondents. 
(THROU3H SRI B.B.PAUL) 

-
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W TH 

ORIGINAL APPLICATION 00. 1648 of 1994. 

Shiv Prasad Shukla, aged about 31 

years, son of Sri Ram Dularey Shukla, 

Resident of 59, Old Allahpur, 

Allahabad. • •••• Applicant. 
(THROUGH SRI S .C .Bt..'O:IWAR B. SRI SATYA VIJAY) 

VERSUS 

1 • Un ion of Ind ia , 

th.,ough the Genera 1 Manager (P), 

Northern Railway, Be8dMuarters, 

Off ice, Baroda House, New Delhi. 

2. Divis iona 1 Railway Manager, 

Northern Railway, D.R.M.Office, 

Nawa b Yusuf Road ,Allahabad. 

3. Senior Divisional Comnercial Manager, 

NortbernRa ilway, D .R .M .Off ice, 

Nawab YusufRoad, Allahabad. 

4. Senior Divis iona 1 Personnel Officer, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Divisional Cofllllercial Manager, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

6. Stat ion Manager, 
Northern Railway, Allahabad Station, 

Distr ictAllahabad • 
• •••. Respondents 

(THROUGH SRI B.B .PAUL) 
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W I TH 

ORIGINAL APPLICATION NO. 1649 of 1994. 
--~------ ----

Lalit Mohan Dubey aged about 28 years, 

son of Shri Madan Mohan Dubey resident of 
201, Pura Baldi Kydganj, Distt. Allahabad • 

• • • • ApQlicant. 
(THROUGH SRI S.C.Bt.JI:JlWAR 8. SRI SATYA VIJAY) 

VERSUS 

I 

1. Ulion of India, 
through the General Manager(P), 
Northern Railway Headquarters, Office, 

Baroda House, New Delhi. 

2. Divisional Railway Manager, 
Northern Railway, O.R.M.Office, 

Nawab Yusuf Road, Allahabad. 

, 

3. Senior Divisional Conmercial Manager, 
Northern Railway, D .R • ..M. Off ice, Na ~t•ab 

Yusuf Road, Allahabad. 

4. senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Biv isiona 1 Commercia 1 Manager, 
Northern Railway, Nawab Yusuf Road, 

Allahabad. 

6. Stat ion Manager, 
Northern ~alway, Allahabad Station, 
District Allahabad. 

••••.• Respondents. 
(THROUGH SRI 8. 8 .PAUL) 
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W I T H 

ORIGINAL APPLICATION NO. 1650 of 1994. 

Ra jneesh Kumar Singh, son of 

Sri Heera Mani Prasad Singh, 

R/o. 178, Mahhajpur, Allahabad, City, 

Allahagad. • •• applicant. 
~ 

(THROU3H SRI S.C. BUDHWAR 8. SRI SATYA VIJAY) 

VERSUS 

1. Union of India, 
through the General Manager (P), 

Northern Railway, Headquarters, Office, 
Baroda House, New Delhi • 

2 . Divisional Railway Manager, 
Northern Railway, 0 .R .M .Off ice, 
Nawab Yusuf Road, Allahabad. 

3. Senior Divisional Conrnercial Manager, 

Northern Railway, 0 .R .MOff ice, Nawab "iusuf 
Road, Allahabad. 

4. Senior Divisional Personnel Officer, 

Northern Railway, Nawab Yusuf Road, 
Allahabad. 

5. Divisional Conmercial Manager, 
NorthernRailway, Nawab Yusuf Road, 
Allahabad. 

6. station Manager, 
Northern ~a ilway, Allah a bad Station, 
Allahabad • 

• 

• ••.•.• Respondents. 

(THROUGH SRI B.B.PAUL) 

I 

- ..,___..-



I .. 
I • • 

~ 

.. 
• 

• 

~ 

• 

.. 

-
\ 

.l 
.. 

-wlO-

w T H 

OR lG INAL APPLICATION NO. 1651 of ' 1994. 

Om Prakash Shukla aged about 29. years, 
son of Sri Thakur Prasad Shukla resident of 
Village Basaunh i P .o .Manjhanpur (Korro) 
District Allahabad •••••••• Applicant. 

(THROUGH SRI S .C • BUiliWAR 8. SRI SATYA V IJA Y) 

VERSUS 

.1. Union of India through the 
General Manager(P), Northern 

Railway Headquarters Off ice, 
Baroda House Off ice, New Delhi. 

2. Divisional Railway Manager, 
Northern Railway, O.R.MOffice, 

Nawab ~usuf Road,Allahabad. 

3. Senior Divisional Conrnercial Manager, 
Northern Railway, D.R.MPffice, 
Nawab Yusuf Road, Allahabad. 

4. Senior Divisional Personnel Officer, 
Northern Railway, Nawab Yusuf Road, 
A l:laha bad. 

5. Divisional Commersial Manager, 
Northern Rail~~y, Nawab Yusuf 
Road, Allahabad. 

6. Stat ion Manager, 

North ern Railway, Allahabad Station, 
District Allahabad • 

••••••• Respondents. 
(THROUGH SRI B.B.PAUL) 
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ANO A lDNGW TI'H 

ORIGINAL APPLICATION NO. 1652 of 1994. 

Brijesh Kumar Singh aged about 26 years, 

son of Sri Raj Dev Singh, resident of 

B-1610, Kareilly Scheme, 

Allah a bad. • ••••• Applicant. 

(THROOOH SRI S.C. BUDHWAR AND SRI SATYA VIJAY) 

VERSUS 

1. Union of India through the 

General Manager(P), 

Northern Railway Headn uarters Off ice, 
I 

Baroda House, New Delhi·. 

2. Divisional Railway Manager, 

Northern Railway D .H .M. Off ice, 

Nawab Yusu{ Road, Allahabad. 

3. Senior Divisional Conrnercial Manager, 

Northern Railway, D .R .MOff ice, Nawab Yusuf 

Road, Allahabad. 

4. Senior Divisional Personnel Officer, 

Nbr~hern Railway, Nawab Yusuf Road, 

Allahabad. 

5. Div isiona 1 Commercia 1 Manager, 

Northern Railway, Nawab Yusuf Road, 

Allahabad. 

6. station Manager, 

Northern Railway, Allahabas Station, 

Distt. Allahabad. 

• •••• respondents. 
(THROU3H SRI B. B .PAUL) 

----=-=.. 
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0 R D E R 
------------~ 

(By Hon 'ble Mr. T. L. Verma, :M) 

The above O.As •• which involve COllation 

questions of iaw and facts¥ have been heard together 

a~d are being: disposed of by this common oroer. 

2. ~e applicants in all these O.As. have 
.).> 

worked vol~"t:arily j ~obile Ticket Collector in the 

·"' 
Railways for various periods prior to 17 .11.1986.in 

pursuance of the directions issued by a bench of 

the Ad~i nistrati ve Tribunal~ Principal Bench, New 

Deln U! .~eera !w!ehta' s case reported in A.T.R. 1991 (1) 

pcge 380Jissued circular dated 6.2.1990 to all the 

Zonal Managers of the Railways to consider absorption 

in regula: e:~ployae nt .against regular vacancie~ of 

Mobile Booking Clerks who were engaged as such before 

17.11.1986 and 20.8.1985. The applicants also sought 

regula....-fsation of their service on the basis of the 

aforesai.d circular. i'he requests of t~e applicants, 

was not gra~ted,Jrbe ap-licants,tberefore, approached 

this ~unal by filing O. A.No.793 of 1990(Atul 

Rashyaj & others Vs. Union of India & other~ for 

is~g a direction to the respondents to extend 

the bene=!t of t.lle said circular dated 6. 2.1990 

to the applicants alsol 'nle said O.A. was disposed 

o; by order dated 21.11.1986 with the direction to the 

responcents to consider the claim of the applicants 

fOr getti.."'lq the benefit o£ Railway Board • s letter 

dated 6.2.1990. -ihe:t the respondents failed to canply 

with the a_~resaid. order. a Contempt Application 

&o. 159 o£ 1992 was filed. Contempt Petition was 

-

I 

f 
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disposed of by order dated 28.1.1992. The Tribunal 

while clarifying the order passed in O.As. No.793 of 

1990 observed that 'if it be so, Railway Department 

give the appointment of Mobile Ticket Collectors in 

pursuance of the judgment and order dated 

20.11.1991 within three weeks thereof'. Thereffter 

letters appointing them as Mobile Ticket Collectors wax 

were issued in compliance with the directions issued irl 

in 0 .A .No. 793 of 1990 and CCP No .159 of 1992. They WIIXh 

worked as such continuously until th~ ir services 

were discontinued by impugned. order dated 

30.9.1994. These applications have been fi:ted for 

quashing the aforesaid orders and for issuing a 

direction to the respondents to extend the benefit 

of the temporary status a longwith C .P .c .Seale to 

the applicants after completion of 120 days of 

continuous service and to treat them as temporary 

Railway Servants and pay salary and other allowances 

as are admissible to similarly placed Railway i 

employees. 

3. The respondents have appeared and contested 

the claim of the applicants. In the counter-affidavit 

filed on behalf of the respondents,it has been stated 

that the applicants had worked for 10 days only and 

that the period of 10 days is not enough to co~fer 

any legal riqht on them. The further case of the 

respondents is that Railway Board's letter dated 

6.2.1990 does not apply to the catagory of Voluntary 

Mobile Ticket Co !lector to cate("}ory to which the 

applicants be long. Besides the above, the applicants 

and a number of other candirlate s, whose request for 

being given the benefit of Rail~ray !bard's circular 

• 

e 
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dated 6.2.1990 was not accepted, filed o. A.Nos.131, 

173, 955, 1188, 1189 of 1992 and o.A.No. 826 of 1991. 1 

In the aforesaid O.As. a direction was given to the I 
' re:3pondents to find out, if any, scheme can be fraued' 
I 

for absorption and regularisation of the MObile 

Ticket Collectors against permanent jobs. The 

respondents moved the Hon'ble Supreme Court by 

filing Special Leave Petition. The Special Leave 

Petition 

there is . 

was disposed of with the observations that 
,.ee.J-

no obligation ~aQ$9t by impugned order that 
v the scheme should be framed in any case. After the 

decision of the Hon'ble Supreme Court, in the afores-
l 

aid Special Leave Petition, the respondents consideree . 
'-Sf~ ~ 
~~ frai!'in.9 of such scheme is .r.I1K feasible* A 5: £1):: 1 
d.L~"dv( ~" ..4-«-~~ ~ ~~-~~· 6\--r--.....-. 
the said decision / the impugned order informing the 

app~ icants that they are no~ more entitled to continue! 

in service on th~ post of Voluntary Mobile Ticket I 
~M~ I~>~ ' 

Collecto7 and accordingly their services were dis-

continued with effect from the date of the order. The 

Mobile Ttcket Collectors aggrieved by the aforesaid 

order of the respondents filed a number of cases. 

A bunch of 73~cases, leading case of which was O.A. 

No. 83 of 199~was heard and disposed of by a bench 

compr ising of Hon'ble Vice-Cbainnan and Mr. K. 
~f~kt_~/ 

Muthukumar~by order dated 9.12.1994. In these cases, 

the bench has held ~ ".,~ that ~~ ;\Toluntacy 
~ !3wi 

Mobile Collectors and M~blle 'l'~ ~8MM Clerlcs 

are two different categories and chat instructions 

issued by Railway 

are applicable to 
'C1v<F 

Board by letter dated 6. 2.1990 , 

the category of Mobile ~~ 
Clerks and~he Voluntary Ticket Collectors are not 
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entitled to the benefot l)f the same and accordingly 

dismissed the o •. ~. as devoid of merits·. · 

4. The first case in which the controversy 
I 

regarding regular~s~tion of Voluntary Tieket Collectol 4. C<J\11;~ ~(# 

-ors came I:J(j f4>Tee is Sameer Kumar Mukherjee vs. 

General Manager, Eastern Railway and others# reported! 

in A.T.R. 1986(2b CAT 7. The applicants in the 

said case were engaged as Voluntary Ticket 

Collectorsto assist the Railway ticket checking staff1 

for a short period and then their employment was 

extended from time to time with the result that they 

served continuously without any break for more than 

365 days. They were, however, dis-engaged by order 

dated 16.12.1985 wit h effect from 30/31.1.1986. Th~ 

challenged the order dis-engaging them by filing OA 

No. 10 of 1986. The order Aated 16.12 . 1986 

dis-engaging the applicant was quashed an"l the 

respondents were directed to treat the applicants 

as temporary employees. 

5. The next case in ¥hidh the controversy 
. ~~ ~ 

invol v'dg the Mobile ti:W~et (JaJtJree~ came up for 

consideaation was Meera Mefifd & others vs. Union of 

India and others, decided by Principal Bench of 

Central Administrative Trib~al reported in A.T.R. 

1989(1) page 380. The petitioners in that O.A. filed ' 
(lA.v 

~application U/s . 19 of the Administrative 

Tribunals Act, 1985 challenging their termination 

order as Mobile Booking Clerks with effect from 

12.12.1986. The O.A. was allowed and the orders 

termJmating the services of the appJ:IIn&ats r-
: J 

• 
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quashed by the Principal Bench with a direction to 

the respondents tore instate the applicants 

irrespective of period of service put in by them 

and riection regarding conferring temt'orary status 

on those who had put ij continuous service of 120 

days was also issued. The respondents were also directed 

to consider the applicants for r egularisation and · 

permanent absorption in accordance ,., ith the provisions 

of the Scheme. 

• 
6. Similarly Miss. Usha Kuma11 Anand and 

others
1

who had worked as Mobile Booking Clerks for 

various pe riod prior to P7 .11.198~ filed severa 1 0 .As., 

leading case v•hereof was O.A.No.l376 of 1987. These 

0 .As. were also a !lowed and d irect ions in the 

line ~of Neera Mehta's case were issued. 

v.hile deciding th e se O.As. the Tribunal has relied 

an the decision of the Calcutta Bench of the 

Administrative Tribunal in Sameer Kumar Mukherjee 

Vs .General Manager, Eastern Railwa y and others 

re ported in A.T.R. 1986(2) A.Tc. Page 7. Relying 

on the decision of Sameer Kumar ~kherjee's case 

the l~arned counsel for the applicants submitted 

that the nature and the cimcumstances of a ppointment 

of both the voluntary Ticket Collectors and Mobile 

Boo king Clerks being the same , the Voluntary 

Ticket Collectors also were entitled to the same 

henef it s which have provided to Mobile Eboking 

Clerks in t erms of instructions con a ined in letter 

dated 6.2 .1990. 

-~~ ~~-~~--------- --
) 

' ' 

.I 
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7. Shri S.c. Budhwa7 appearing for the 

applicants1~"fled copy of the omer reDdered by Hon'bl 

Supreme Court in Civil Appeal arising out .of 

s.L.P.(C) Nos. 14756-61 of 1993, 11631 of 1994 
L Pradee p Kumar 

and 20114 of 1993 (Union of India & or s Vs .LSr iva stava 

and others. 
The Supreme Court by the said jud911ent has set-aside 

the order passed by a bench of this Tribunal in O.A. 

No. 479 of 1993. 

e. O.A.No.479 of 1993 is one of the cases 

which has been dismissed by a bench of this Tribunal 

I 

I 
I 

wherein it has been held that the Mobile Boold.ng J 

Clerks and the Voluntary Ticket Collectors belong to 

two different categories and that the benefit of l 
Railway Board's circular dated 6.2.1990 is available 

to Mobile Booking Clerk~d that Voluntary Ticket 

Collector are not entitled to the benefit of the 

same. The Hon'ble Supreme Court has reversed the above 

finding by setting aside the orddr of the Tribunal. 

As we have already noticed above ~ in Usha Kumari • 

Anand's case reliance has been placed on the decision 

of Sameer Kumar MuKherjee which pertain to Voluntary 

Ticket Collectors. The Hon'ble Supreme Court in the 

order whereby the judgment of this Tribunal in 

O.A.No.479 of 1993 has been ax set-aside has held 

that the appeals are disposed of with the direction 

given in the case of Usha Kumar! Anand and the 

respondents were directed to examine the case of the 

appellants x% in accordance with the directions conta­

ined in paras 37 and 38 of the Tribunal's judgnent in , 

\ 

• 
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that matter. The case of the applicants in these 

O.As. is similar to that of the O.A.No.479 of 1993. 

Hence the controversy whether the Voluntary 

Ticket Collectors are entitled to the benefit of the 

instructions issued by the Ra ilwayfbard in their 

letter dated 6.2.1990 is available to the Voluntary 

Ticket Collectors o r not, stands settled in the 

aforesaid case. The Hon'ble Supreme Court,thus,by 

sett1ing aside the judqment of this Tribunal in 

0 .A .No.4 79 of 1993 and by issuing a direct 1Dn to 

the respondents to examine the case of the applicants 

in accordance with the direct ions contained 

in para 37 and 38 of Usha Kumar,! Anand's case put 
I ~.:e/ ~ 

a stamp of approval to the \.Jt~ · in Samir Kumar 
A 

Mukherjee's case. Therefore, there is nothing more 

for this Tribuna 1 to * adjud icatef in these applica­

tions. 

9. The applicants of a 11 these or ig ina 1 

Applications are, therefore, entitled to the benefit 

of the decision of Hon 1ble Supreme Court referred to -
I 

above. These applications therefore, will abide by ., 

the decision of Hon 'ble Supreme Court in Civil Appeal 

referred to above. A copy of this order be placed 

in the records of a 11 the cases. There will be no 

order as to costs. 

- • 

Member-A Member-J 

(Pandey) 

-

r 

' 


